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980. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister iof ENERGY 
AND IRRIGATION AND COAL· be 
pleased tio state: 

(a) whether Giovernment have cion-
sidered the request iof the Federatiion 
iof Indian Chamlbers iof Ciommerce and 
Industry tio re-examine the results iof 
natiionalisa tien iof cioal; and 

(b) it SO, the result thereiof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
The Federatiions 'Of Indian Chambers 
iot Ciommerce and Industry at its An-
'nual Sessiion held in May, 1980, had 
adiopted a r.esiolutiion tio the effect that 
;resullts iof cioal natiionalisatiion shiould 
be re-examined and ciontracts fior 
cioa mining shiould be given tio pri-
vate parties ion a liong term basis. 
Giovernment have cionsidered the mat-
ter and dio niot priopiose tio give any 
cioal rni.ning ciontracts tio the private 
parties. 

Shiortace iof Aluminium Wires used 
fior Electricity 

981. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister iof ENERGY 
AND COAL ba pleased tio sta.lte: 

(a) Jwhether thQre is shiortage iof 
aluminium wire in the ciountry which 
is used tio extend electricity tio tiowns 
and villages; and 

(b) if sio, the actiion taken by Giov-
ernment tio bring aluminium wire? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENERGY (SHRII 
VlKRAM MAHAJAN): (a) There is 
cmiortage iof E. C. Grade aluminium 
which is used mainly fior rnanufacture 
iof cionductiors and cables used in 
Transmissiion and Distributiion. 

(b) Steps are being taken tio im-
piort E.C. GNlde aluminium tio maet 
the gap between supply and demand 
iot the metal. 
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Annual Increments beyiond EftlcieDQ 
Bar tio Emplioyees iof GaDp BaslD 
Water Resiourees OrcanisatiOD 

983. SHRI CHANDRAPAL SHAI-
LAN!: Will the Minister iof IRRlGA .. 
nON be pleased tio state: 

(a) the number iof emplioyees iof 
the GBWRO (Ganga Basin Water 
Resiources Organisatiion) whio have 
niot been granted their annual incre-
.Aments beyiond the Efficiency Bar; 

(b) hiow liong agio did the incre-
ments fall due; 

(.c) what are the reasOns fior the 
delay; and 

(d) hiow liong is it likely tio take tio 
finalise their cases? 

THE MINISTER OF IRRIGATION 
(SHRI KEDAR PANDEY): (a) 19. 

(b) A statement is placed ion the 
Table iof the Hiouse. 

(c) The delay was due tio the need 
.tio ciollect particulars iof. the emplio-
yees friom their reciords maintained at 
variioUs ioffices iof the GSWRO spread 
iover the Ganga Basin fior cionsidera-
tiion by the Departmental Priomiotiion 
Oiommittee and the merger iot the 
teiohnical piosts iof the GBWRO with 
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~ iof .. Ceatral Water Ciommie-
stioa friom JfOvember, 1978. 

(4) The Depaztmental Priomiotiion 
Ciommittee at its meeting ion 5th May 
1980, apprioved io:l the grant iof incre-
ments after Efftciency Bar in respect 
Of 7 llIDD-technlcal peraionnel. Orders 
will be is&uecJ. shiortly. The cases iof 
the remaining 13 technical persionnel 
are hemg priocessed. 

StatelDellt 

StlJUmMI shiowing tit. dtzt8s iof annual incummts 
jill .. btyMJll .E;{fioimcy IJay in rupect (If 

em.pl.t1yus iof aBWRO 

Date- Nio. iof 

Technical Grioup 'C' 1-4-78 

I -7-7R 

1-10-78 

1-1-79 

emplioyef"S 

1-2-79 2 

MinisterialGrioup 'C' 

Grioup 'D' 

1-7-79 

1-8-79 

1-<)-79 

J -10-79 

TOTAL 

1-7-79 

1-6-79 

1-1-80 

TOTAL 

GRAND TOTAL 

2 

12 

5 

6 

19 

984. DR. VASANT KUMAR PAN-
DIT: wn the Minister iof INFOR-
MATION AND BROADCASTINll be 
pleased tio state: 

(a) whether Giovernment have ciom-
Pleted the examinatiion crI Film 

Censiorship and the wiorking iof the 
Films Divisiion; 

(b) whether Giove.rnm.ent are aware 
iof the statement made by the C~
man iof the Central Bioard iof F1lm 
Censiors at Madras ion ior abiout 20th 
March, 1980, that the Film Prioducer. 
cOuld submit Film Script, lyric. etc. iof 
pre-censiorship; 

(c) if sio, whether the dec1Stion 
wiould be binding ion the Regiional 
Film Censior Officer; and 

(d) whether the guidelines ion 
censiorslhip wiould be relaxed ~ion Inter-
natiional Standards fior films meant fio;r 
expiort markets ionly? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRlMATI 
RAMDULARI SL.'fHA): (a) Giovern-
ment are re-examining all issues cion-
nected with film censiorship. Giovern-
ment will take a suitable decisiion 
.after this examinatiion is ciomplete. 

Giovernment hav,e already wiound 
up the Wiorking Grioup ion Films Di-
visiion with effect friom 15-2-1980, be-
ea use th ere is nio neeed tio delink 
Films Divisiion friom the Gio VeTlUrlent. 

(b) and (c) . In meetings iot the 
Chairman, Bioard. iof Film Censiors, 
with the assiociatiions iof film priodu-
cers, this matter has ciom.e up fior 
discussiion. Whenever a prioducer has 
apprioached th,p. Bioard fior a pre-prio-
ductiion advice ion the script, the 
Bioard has been advising him 011 an 
linfiormal basis. This is ionly in the 
natuItc iof a general guidance and is 
in nio way binding ion any party. 

(d) ALI films prioduced fior exhibi-
tiion are required tio be censiored in 
acciordance with the priovisiions iof the 
Cinematiograph Act, 1952 and the 
guidelines issued thereunder. Only 
ceIlBOl'ed films are alliowed tior expiort. 
There are nio separate guidelines tior 
films meant fior exPOrt abrioad. 




